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such big industrialists we find that the
conditions of service of labour are de-
plorable. We still have Gorakhpuri

labour and contract labour in iron ore
mines,

Mr. Deputy-Speaker: We have to
take up Private Members' Bills now.
So, the hon. Minister might continue
her speech tomorrow.

—_—

PRIVATE MEMBERS' BILLS AND
RESOLUTIONS

TweNnTY-SECOND REPORT

Mr. Deputy-Speaker: The House
will now take up Private Members’
Bills. EShri Hem Raj.

Shri Hem Raj: Sir, [ beg to move:

“That this House agrees with
the Twenty-second Report of the
Committee on Private Members’
Bills and Resolutions, presented to
the House on the 14th August,
1963."

Mr. Deputy-Speaker The question

“That this House agrees with the
Twenty-second Report of the Com-
mittee on Private Members' Bills
and Resolutions, presented to the
House on the 14th August, 1963

The motion was adopted.

—

14.30 hrs.

ANANDA MARGA MARRIAGE BILL*
by Shri Shashi Ranjan

Shri Shashi Ranjan (Pupri): Sir,
I beg to move for leave to introduce
a Bill to remove doubts as to the
validity of the marriage ceremony
common among the “Ananda Mar-
gies”.

Shri §. M. Banerjee: Sir, what is
this Ananda Marga marriage?
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Mr. Deputy-Speaker: He will ex-
plain it when the Bill comes up.

The question is:

“That leave be granted to intro-
duce a Bill to remove doubts as
to the validity of the marriage
ceremony common among the
‘Ananda Margies'.”

The motion was adopted.

Shri Shashi Ranjan:
the Bill.

I introduce

DELHI PANCHAYAT RAJ (AMEND-
MENT) BILL*

(Amendment of sections 15, 29, 30
etc.) by Shri Naval Prabhakar,
it e T (e dmanT):
s, & sea i g 6 faeet d=ma
U UFE, 984¥ § AW 90T FA
aw fam #1 ¥ £ A wwfys &
T |

Mr. Deputy-Speaker: The guestion

“That leave be granted to in-
troduce a Bill further to amend
the Delhi Panchayat HRaj Act,
1954."

The motion was adopted.
ot Taw ST : § =9 fad &
T FTATZ | ,

DELHI CORNEAL GRAFTING BILL
by Shri Naval Prabhkar

@t wEw wOET : FEE, oo
wearg F<@i g & @A st &
grel &1 faiwwr § far gqm w79
F AvFY 0 IqE F7d alg fae
F1 G5 Y7 &1 gAAf & A1
Mr., Deputy-Speaker:

The question
is:

“That leave be granted to in-
troduce a Bill to make provision
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